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(b)  whether complaints have been made by parents regarding corpora
punishments given to their wards by teachers, in some of the prestigious public schools
of South Delhi;

(c) if so, the details thereof; and

(d) the action taken against such teachers under provisions of the said Act
and to prevent recurrence of such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) to (d) The Government of Delhi has informed this Ministry that no such
incident has been reported. The Director of Education, Government of National Capital
Territory, Delhi has issued a circular dated 30.09.2010 to prevent such incidents.

Norms for qualifications of SC/ST teachers
under RTE Act

4120. SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of States which have implemented the relaxation of five per
cent in the qualifying marks for SCs/STs under the norms for teachers qualification
under the Right of Children to Free and Compulsory Education (RTE) Act, 2009;

(b) whether al States have implemented the above provision;
(o) if not, the States that have not implemented the above provision; and

(d) the steps Government proposes to take to make the States implement the
same?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) The Nationa Council for
Teacher Education (NCTE) has been designated as the academic authority for laying
down the minimum qualifications required for appointment as a teacher under section
23 of the RTE Act by the Government of India. The NCTE has notified a relaxation
upto 5% in the qualifying marks for SC/ST candidates for elementary teacher
recruitment. This provision is applicable to al the StatesUTs. The Ministry has not
received any information about the non-implementation of this provision.



